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ORDER

N. Prusty, J.M.

The applicant who cla:ms to be the wife of late Sisir Ranjan
Dasgdpta, ex employee of the Railway Adm nistration, has filed this
application for the following reliefs:-

"To direct the| Respondents to sanction family pension

in favour of the applicant being the first wife of the

deceased employee forthwith;

And to pass sugh further or ¢ther order or orders as

to this Tribunal may seen fi
|

l

2. Heard Mr. K.N. Roy,!| 1d. eounsel for the applicant and Mr.

and proper."

M.K. Bandyopadhyay , ld. counsel for the respondents.

3. Mr. Roy, 1d. counsel appearing op behalf of the applicant
submits that the applicant was qhe first legally married wife of late
S.R. Dasgupta and she has lgot a Certigicate from the competent

authority to that effect. Later on by order dated 18.2.1976 in

matrimonial suit No.26/1973 in the Court of Additional District Jedge,

} Ist Court, Hooghly}both the app icant and her husband were judicially
separated Copy of the said ord%r has been filed alongwith the 0.A.
as Amnnexure ’'B’. It is further Jubﬁitted by t%e 1d. counsel that the

applicant is the legally marriLd wife of the éx employee. But the

\

railway authorities have not considered her clalim for grant of family

pension and have rejected her claim by order dated 30.8.1995 (Annexure
,G’)- o

— 4. Mr. Bandyopadhyay,

| counsel for the respondents submits

|
|
|
|
|
|
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6. Mr. BandyopadhyayL 1d. Co%nﬁel for the official respondents l
submits,that in case th% applicaﬁt'subhits all the required documents - L
in original at the ti+e of personal bearing in [this matter, -then the l B
‘ .

: i . L4
case of the applicant can be reconsjidered in accordance with law.

| o | | \ ;
| ‘ i - . l
7. Considering the abd%e submissions hade by the| 1d. counsel for ) '
both the parties, we ‘direct the of#icial resppndents to treat this l
0.A. as representation of the appl"ca%t'and’reconsrder the claim of',1

the applicant for famﬁby pensioq,by giving her|a chance-of personal .|

~hearing and dispose of the same by LaSéing a reasoned/ speaking order

as. per rules/within a beriod of 3 |months from t%e date of receipt of l
| . . ’ .

all the documents .in

this order. The applica%t'is‘directed to ‘furnish

original in support of h%r claim as wb@ld be. required by the~competent_ l

aﬁthorities, at the time|of personalAhehring.
r ! -

8. The 0.A. ‘s %ccordingly~ disposed of'| with the

observation/direction. There ‘shall be

MEMBER (A)

,

no order as| to costs.




